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Per:  Dr. D.M. Misra 

None present for appellant. Vide their letter dated 26
th
 

February, 2019 the appellant seeks to withdraw the appeal.  
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2.  Learned Authorised Representative has no objection. 

3. In the result, the appeal is dismissed as withdrawn.  

(Dictated and Pronounced in Court) 

  

(Anjani Kumar)  

Member (Technical) 

(Dr. D.M. Misra) 

Member (Judicial) 
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